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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:

AT HYDERABAD, T

0.A.NO. 563/95 ‘ DATE OF JUDGMENT: 4.5.95

.BETWEEN:

B._Jagén Mohan _ ) «« Applicant,
AND | o

1, The Chief Personnel Officer,
. South Central Railway, kail Nilayam,
Secunderabad,

2, The Deputy Chief Mechanical Engineer,
Carriage Repair Shop, Tirupathi, -
.Chittoor District,

3, The Workshop Persomneél Officer,

Carriage Repair Shop, Tirupathi, .. Respondents,

COUNSEL FOR THE APPLICANT: SHRI P. Sridhar Reddy

COUNSEL FOR THE RESPONPLNTS' SHRI D,F,Paul
\ Sr /Adﬂl casc

CORAM: .

HON'BLE SHRI JUSTICE-V.NEELADRI RAO, VICE CHATIRMAN -
HON'BLE SHRI R.RANGARAJAN, MFMDBER (ADMN, )

CONTD...
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0.A.NO.563/95. pate: (f-5-1995,

JUDGMENT

| as per Hon'ble Sri R.Rangarajan, Member(Administrative) [

Hqeard Sri P.Sridhar Reddy, l2arned counsel for the

applicant and 3ri D.F.Paul, learned Standing Counsel for

the respondents,

2. The Deputy Chief Mechanical Engineer, Carriage
Repair Shop, Tirupathi (R-2) issued a notification in
1984 for recruitment of Skilled Artisans in various
trades. The applicant fulfilled the qualifications and

i - c-= vhm same. After the selection, comprising
written test, viva-voce ana prawvie-- . .o»

w'osw~ annlicant
was empanelled against his trade vide proceedings dated

21.3.1987. Due to the low position in the panel, the

applicant could not get appointment to the Skilled A, tisan

for which he had been empanelled. The respondents instead
offered Group ‘D' post in the lower scale of Rs.750-940

in Guntakal Division in Diesel Sheds i.e.at Gooti and
(funtskal. The applicant was informed that if he accept
the offer of appointment in Group 'D' post by the stipulated
date he would forego his eligibility for direct appointment
in Skilled A,tisan category. He was also advised that

in case he does.not accept the offer for Group 'D', he would.
have to wait for his turn for appointmeht with the currency‘
of panel subject to vacancies arises during the currency

of panel, The life of the panel expired by 20.9.1991,

3. The applicant accepted the offer of appointment
within stipulated time and also the tarms and conditions,

4Je had been waiting for appointment in Group 'D' post and

had been making number of representations which had been o

no avail, D/
' 1003/""
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Copy toi=

i\

1 The Chief Personnel Officer, South Central Railway,

.27t Aaumm Samondarabhard. .

2L The Oeputy Chief Mechanical Englneer

Shop, Tirupathi, Chittdor Dlstrlct.

Carriage Repair

3, The Workshap Perscnnel GFPlcer, Carriage Repair Shap,

S Ohe
. One

Te One

Tirupathie'

copy to Srl. D Fa Paul 5C for Rlys,

copy tc lerary, CAT Hyde

spare copy.

CAT,

.copy to Sri. P{Spidhar Raddy, advocats, CAT,Hyd.

HYdo
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Capy tot-

1. The Chief Personngl Officer, South Central Railuay,

4, One
He One
Ge Une

f. Une

Rsm(-

Railnilavan, Sccunderabad. -
2. The Ueputy Chief fschanical Englnecr
Shop, Tirupathi, Chlttmar DlerlCto

copy to Sri. P;Sridhar Reddy,

cCopy to Srl. D Fo Paul, SC for

copy tn lerary, CAT, Hyd.

spare‘copyJ

o~

LErLloyy "oproas-

J. The Warkshop Parsonnel ﬂFPlcer, Corrlagc Repair Shap,
Tirupathie =

advocata, CAT,Hyd.
Rlys, CAT, Hyd.
;
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4. | Whilei)so, the respondents issued wvarious ﬁ

: 3

employment notifications dt, 17.6,1991, and 18,6.1091
for filling up vacancies in Grbup ‘D' and notification
dt, 17.3.1993 for filling up vacancies of Skilled Artisans.
This OA has been filed for directions to the respondents
* to appoint the applicant as Skilled A, tisan or atleast

as Khalasi in Group 'D',

5. In a similar GA No.538/93 which was disposed of
by order dt. 28.,8,1993, it was held as under:=

"In the result, the OA is disposed of with a

- direction to the respondents that as and when
Group ‘D' posts in the outsiders quota are
available in Carriage Repair Workshop, Tirupathi,
or anywhere else in Guntakal Division, the
applicants should be considered first before
considering any other candidate for the employ-
‘ment in Group 'D' post, No order as to costs,“

6. As the contentions in this OA are similer to the

OA referred to above, we see no reason to differ with the

ce - P - Y] YL

AlAarres Amad

direction as above subject to the condition that the

applicant applied for Group 'D' post within the stipulated

time and also accepted the terms and conditions stipulated 1f
i therein, 5
% 7. The OA is ordered accordingly at the admission | -
; stage itself, No costs./ f;
&
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W—_—_’-‘q, MW.. N

(R,Rangarajan) (V.Neeladri Rao ) _
Member (Admn., )’ . Vice Chairman Lo

Dated Zf May, 19935, . f9V4dﬁW“P l.hﬁ

Grh. N ) N
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH AT HYDERABAD.

- ’I‘HE HON'BIE MR,JUSTICE V.NET'LNDRI RAO
VICE CHAIRMAN

AND

THE HON'BIE MR.R.RANGARAJAN:(M(ADM)

DATED """B qu-g;gs. \ - N

[ T

SRBE‘R/JUDG ME NT :

Y] LR Y -

OA,NO. Q’Q 2}

f

“TANO (W.P. )

Admitted ahd Interim directions
isdued. _

Allowed.

. '/B’ls/powd of w1th dlrecm .
- ~ Disqissed. o f C@“P‘-J@
© Dismissed as withdrawn -

ﬁis ssed for default

Orde .d /Re jected.

:mder as to costk






